IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKU LAM BENCH

1

o.A.Na, 3200 of 1993

* DATE OF DECISION_23=2-1993

" Mr KR Vijaya;ajan & 4 ethenmpmmmn(gv

\

fir G Sukumara Menon Advocate for the Applicant (s) -

: Versus

uol represented by Secretaryrespondent (s)
M/e Finance, New Delhi & 4 others

_Mr Mohamed Navaz, ACGSC Advocate for 'the Respondent (s)

| CORAM :
The Hon'ble Mr.AY HARIDASAN, JUDICIAL MEMBER

Hoax b ot xhe X

Whether Reporters of Iocal papers may be aIIowed to see the Judgement
To be referred to. the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to all Benches of the Tribunal ? AA ‘

JUDGEMENT

PN~

Heard the counsel on either side.
2. M.,p-359/93 for joint‘applicatien is allowed.
3. . The grievance of the applicants, e*-ﬁerﬁicemen re-employed
‘under the-second respondent is that inspite of the Pact that the
Large; Eench of the Tribunal had in decision repafted in 1§93(12).
TATC, 514 declered that wﬁeh peﬁeion;ie_ignored either whole or
inepart tﬁe relief thereon sheuid not ‘be suspeeead or withheld“%A.
.duriné the"currency of ;e-employment, tEe fespendents‘are céﬁti—
naiﬁg to withhqld the relief on the iéno:ebie part of their
Miiitery Paneioh.' Therefore fhey have filedffhis appiicatien
ﬁeaying that thaAreeeanSepts'mayebe directed/to pay them the
_-relie?linciﬁq10g edhoc reliefvon fhe igho‘ ble pa;t of their

ee2es
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pension and to refund te them whatever amount/uithheld hitherto.

-

'The applicants got re-employed under the second respondent en

various dates. They ara not being paid the ‘relief on eeneion
for quite some time. But nou tee epplicanté*gave fiied this
’applicatiae on the ground teat the'respondents ;;eald have on
the basis of the,ruliné.ofALarger BeechfreliZd'éh by them giwee ‘
the relle? on the 1gnorab1e part of tezlr penslon. .Bu; after
, -

the judgement s rendered by the Larger Bénch of the Tribunal,

have nut made any representat;on to thebsecond

respondent/to any other authorxty clalmxng the beneflt of the
/ contalned N v
above declaratzen/’ln ‘the :dgement under citation. If the
. v & o _
applicants are identically situated as thazexwhExmexa th

ppli-

cants in ‘the ageixxx% under citation and if they are entitled
to the bene?it.flouing out o? the,judgement, the applicamts

should have brought the matter before the respondents clalmlng

& e
the extenexan of the benefzts and they augh% have . xesmxtmﬁxkﬂ
i 11 . ’

ithis Tribunal only in case the respondents refuse to

apernacf
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extend to them the beneflt erxxxxbﬁp take any dec;axon.‘.ln

these circumetances; 1 am of the eiew that the application is
prematufe. Therefore the applicaﬁion is rejected ﬁnder Section
19(3) of the A.T.Act. However, this will nat_praciude the appli-
cants from seeking exteneian nf‘tee benefits eought.by tham iQ..

- this application by making appropriate representation to ths

competent authority. There.is no order as to costs.

( AU HARIDASAN )
o JUDICIAL MEMBER
23-2-1993



